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el &I A
Fferg=aT
T2 faeel, 20 fAawaw, 2023

¥, fEd/uaueua/Neaw/40/2021-22.—3st1 weeror sfafagw, 2001 (2001 &1 52) F¥ &7 58 Ft ITETIT
(1) % el TATeATera T AFw qaiq St aeqar o430 (Frees & daa 92 39 "qvaed & fafafe siv 4f)
fafae, 20227 &1 TS, STETIRO 9N 3, @< 4 § SFAfAg=Ar €. fes /vaueua/Hedd/40/2022-23, @ 28
FFGEY, 2022 FIT TR o o1 S vg asft safeat |, e se9 garfad g i g9raer off saa
SATEEEAT o TSI § YT AT arirg | A fa=i $7 fafafase safer & fiaw swera a7 gzme st B ao o,

3 3 wey A f T e Siaat S=ar v 28 srEqaT, 2022 1 Iqsd F:AT &F % o,
3 qatFq fafafdse smater & $iaw 3 srew Bf{aw F araq s9ar § F{aaT e $fiT g=Oma 9T g0 2;
Y =9 qTEd ITed AT 9% FE= w7 o = g;

A, A, I, Frald TLHIT F Td AqHIET T Jofl FLeq07 ferf=a=a, 2001 (2001 &1 52), #¥ &7 13 #iY
ITUT (2) F G (T) 3T &7 14 F @< () F A1 qioq €17 58 it ITUTT (2) F @< () g1 Tacd af<eai &1 T30
Fq gu, Meferfaa fafaas samar g, seafq -
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1. dferg e &l I - (1) == A=t #1 "t am St gaar sg2r (e & e a2 39+ dwgdw & fFferfeat
g af) ff=m, 2023 21

(2) I TS | TAF THTF T ALE F TG g
2. Tt - (1) = fAfR=wt ®, S 7 g2 § st sfea T 2, -

(¥F)

(=)

()

"srfarfer” & St dverr srfarfaer, 2001 (2001 &7 52) rfeva g ;

"I Tied I & 39 AiSAl FT G99 AT g ST Fawars /9 § $fi7 S uE Aqied & q84T
T THE & WAL o7 Tiedl & T FT T8 F2d gl i ermar #f ua Mz Hiar & i,
U AT Aiew g0 ¥ o Feaw giee afraford g, ST 9T srades Su1 a7 JAquTd & dad §
THTT o1t 29 o T UF 2 F27 Jae a4 § T gl

"ATZeE HISA" & ag Ao AT ¢ [STEehl FHIoT AT (hetare § gRil, ST 36T a18® diee 49 #
A ATSA 6T o1 A9dT F FH gOIT |

"reee” & srtarfaaw it o 14 F @ (@) F wefia ategEar § A us arfes afna g;
"I H T AR AT G Fis I AT €

"Ee | R o forfea, g, &R, qgeitea a1 et 1w st g S e W
BT T E A e W e Y e

AT AT F SAIATATH T AT 14 F @ (F) % AT Feald TLhE G ATg=a Fgd STHRT
ATeRT T fafamTeaar srafer sfava g

g Afe ae fafewTerar state &t qurta it qwg-HE7 aF, afef=aa & a=T 14 (F) F 9T 90
T ST ATt F Afeg T Ag! T Strar 8, FEeme amet #5799 aF AfeEe q9aAr S
ST T 3 FeaiT G g T6F fore qu A1 srfegfa a8t e S,

"I A" § HeTaq afee Aied g9 &t sfiqas aear €91 & Hia fBerare § sgan siaas awar
FTAT TF ey giee AT gl

"FAATIALT" F T =TTk AT ATHEHL0T AfIra g Brer vz 7 & srefie gt ey v s &1
TR

" & = ARt & sutag et afia g

"FITT IFET AT T ' | AtaHEw i g 14 F @2 (F) F AN Fearg qEHT g Ate=a
AEUHLEATT F HIHAHT F AT 9T eerd  Faer 9% GUaifa S geqar it Joft i ;

et foree & araa "= At A & uE vEr Afh AfIa g S UE ed i a=arn g v
I S Rt T AT & T

(2) I 9reAl ST AT A, S THH TIFT § AL TRATT qol §, Foeq At § afvwriug € agt o g S

gfarfaw 7 )

3. d=w < gueida f 9 areit f_AfARar (1) va@w Foow w Fafeafa Attt s s o gwefda £ smif

AT - -

() ToTT FAAT ST HT AN,
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E GUEERINEIES

) fAafRmtar ar smaaEat #1 9w $i ai;

=) Ff¥r wiger 30 A1 Aie & FHwETr 747 st v 9
<.) TF T A

=) sfrqere st

F) HHEF TH;

1) eftaere erwar;

) LT S FHofT &A1 AT,

(
(
(
(
(
(
(
(
() T P =

(%) et it srafe;

(2) =<t T =T, T, AR T Aug-awq =1 A § ITag Aqg+! § FeraHiase gril

4. A9 GG FEA T FUI-HAT- (1) T =2F T AHTTF HAGEdT Th - By 3 § ARt adf s
FTAT T A = [AHIAT % T g il ARG | Bg TTE 61 Fatd & Hae i Freas 97 qwateha f&Har som

(2) STHTIF FSAT ITART AT FT [HA- ATARTT FF a7 14 F @ (F) F a7 w17 TR g Afagl=a
TALITErT TAEd STHRT AT % TTLT G U<, Tl STTITeT<T AT ATqTEY AT faswar;-

@ T ST STHART AIAHT AT e FT STTEA Tel T,

(@) TAUTET Tl STHRT ATAHT 6 8T JeAHTAT Fd gU TALETd Sl STHNT JIAH 6 d1 [ e w2 T &7
Y oae At e feeae #1 fafamtor a¥ gwatda B s,

T AT A & forw, AfRwiar @@dfera S Aearas At & Qe vE G it e F &
W‘J*&C’I IcaTR il IcdTadA WWW;

@m FTAEIAT, T faskarsit il STRTEHdr, St far & arr-arer ITsthrsn it forem & forg srfer y=)
i I wew gRANE g i wRars, 9 719 9go #7150

5. Ao gueidia st ft QfF - (1) 5 F v = v e o= Fetofaa O 3 s == G s,
AT -
(F) oae Heee uT ST ST ATHATSHT % I AT F €T 6T STus|
(@) & fewre: Al (Ter ATy vAeTEse) T BN 3T = AR & Sutes saEt # fiw U s %
FET qiaa FBFar srom
(2) FeaTeor ST ATt F aTHdfeET ey 9% e ST | STEEET g Suted st qared, dAiHe i fewhrs

g ARl

6. A gfT FA Fit SgaT- (1) =72 B @ aqar g B fEr ff e  w fi @ e 98t
STOATT |
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(2) FOAT TSR - ST T SATHAT TTH FLA &6 TASAT 6 (0, TeAF A7 T67 1 - (F) H FATATGSE TIF T T
e frar srom, e v @ w1 e gfagfy fe g, S dem F G off S gemeaE
AT gRT 3T &

T Y I F AT | oaer T £ shae T g €90 g,

(3) Hiee TRrELIaTur- IU-FAfAaH (2) F Tl AT & T e & ary Aefertad g -

(F) IS wiee &1 2o =90 T Araa 6rE, ST F BT o gereeite qie g 29 8 #iw
(@) 7=9-1 - (@) # fafAfdee aeqras

7. FAT T HAT. -(1) =7 6 F el UF e I g 2 T GHTLTT S % TeATY [ THT SToerai
T AITAT (AT 3T §, ST, T SR H FT AGTONT AT T 09 HGAA (SIIT FT TTAFT T AG( T I8
ufv=Tad &qere) § e safer & Jiaw #7 awar g1 vH i, aqem @it aria, TR 8 § gurtase ua
e sfie ot & stefier g1 FaT, ST -

() SIS FT T&T 2- () AT TeAFeiteh &7 § FAEFT F; 07
(@) I=T 2- (@) AT Toraeiivs 7 7 FHeae 9 dae a9 67 S a9 FT)

(2) =1 W& 3 # fafAfdee v Tiore a9 37 SEH SIqaTaSTeTil T AT 91 w0
(3) Sufafaaw (1) & stefte & 7 srgar 39 srater & forg fafamre gnft, fSraes o gy 14 % 9= (%) F aefe =0
TERTE T Afag e e soanT a1 g fafRfdese w=r @ e 2
(4) T=TT TTET ATSAT o [ALEAT % A |, SATAT 6 TAAHLT o [0 ATET ATATTAGTT FIT TF q19 & forw fham
SO o TaehY BT ¥ uger A2t fRT ST s St gear Sy, 9 et F e # oA 7w ¥ v aw
U AT B % AT 3T g

TR, T LT AT o FEedTe & 770 |, UH g1 97 6T 3h A 10 HIe T Fe & AT
(5) SUfAfaaw (4) & o7efid FAARLO F forw e I8 g 9% i HHILTT g & qeATq o qHT SroeArst v
T AT STt €, ST, UHT W i aEE § Us 7 A A4ty F a7, T99T 2 - (@) H SAGAT F AAA LT F
T
(6) farferarear srafer &t qarfe & T9=Ta Rt | saae &1 T 0207 qgl AT o, UHT Rafq § sqama=ramT &t
AT SATAET FIAT R
(7) TAT AGATTAGTN ST 39 JE & Feaw F [ ated 02 daa Howe & o sqar =mear g, & e &
TALITET TeT¥ T T gIaT 8, a8 T&T 4 % FTETE ST TET FT;
(8) AL AT FoY & ot e & forw =T o 1 T418 0, At Heaw & 70 Afed [Aiiied =r & &
AT TeIHTAT ThAT ST &, 3T THT SIqaAT o oI siraae aiferg T & & Yged 219 & 22 AT 9gel a1 ST

899w ux FRAfATEAT & wwaisia F & forg Faew o - T A=y, fenar 31 AR @& a 97 Eferfet
Tyatta we # faforfea Mgt siw odt &1 qre F33, i -
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(F) ey F Jaa ux Gt @ oad Afa@aw £ 9T 14 F @< (F) F T e Fo1 START 74wl 5
ALET EE;

(@) a Fae eaw F TH Aied 97 o o S o e i w5 & TS 8

(1) SATATTALTEY AT AT I AT I T 9 F=aOahTua;

() e & dad ¥ G9Eiq T dae aHT q9 AIierd T@r STus,

() =g 9 7 wntafafdse sao fa & d@em wom;

(F) ATATRT STEHT F IcATaA & AT F siarae fEafafeat siv B af & g et & amrrHT s\ /e
& ATaY woas fATer & fory 3 STa e S0 &l Joqa il ST,

(@) TAF 9 IS 7 % 307 &7 T a0 et ATer Iearat & AR F forw s stersa faaeat, sragria,
gaT fasraTsti e Fasharell T U sr=rae =T S22 &1 T&qd il ST i

(1) TH e Agat o ordt &1 Squrad T o e s3ar =ve] STl & forw ST /et i defeT uw
FAT % YATAd dqae § [Afga eyt afga At w9 (320 # 1 et §i q@temr 97 9= fqee)|

9. A= B - (1) TA—F ATATTAATN =X & =ea T2 26 Y a0 M0 orae 92§19 w90 gt fhaare f q@qa
6 HT HETT FHAT

(2) Sufaf= (1) & srefiw fafAfEee sae fF v G ag f ifow e § vF 79 F fiqe ariis &7 9
T AT AT

T 39 T [AfTEee sater & Jiay Jae G #7693 T § J9wA g 97 [AHEw 6 % sutataaw (3) F
FT (F) F AT ST A TrasId F 3T 9 9 TIA90a i 2 F AT Aigd dad e Thi age HT Tl 317

gfT " it &faw arE & UF a9 & a7 date T wE w7 T EH 6T GGl daf o St g, a7 SJ1
AIATTALTEN &7 30 0 AT At A TF FT T 37T AR T § ATAHT % €T § SATATTALT AT ATH
THRTFOTT T TR

10. 9 Tfaspfa e &1 wider: - A 9 & sufafaaw (2) F wigs & o1ehie, samreTd fHeae w1 [ g
FLA T AT TSI FIH F TS FT gHaTL g

11. S R 9ATIA- (1) Feay AAETar siqarsT S5 4qT s327 qed § FqTHE T T2 AT FEFH & qdiT
ThrEdTFa foeae & ar # Red? Icared FEFH 37 fEawor frdws o qd H |

(2) e & = T AT a7 TS TEHEAT ST Feqiahd TANTATAT AT A1 g [Afdad Areaar arq = Hiar
TV TTRTATAT § AT TSI T T TR TATITAT T e a7 FFreft erer gy Fafaraa areaar s et
e Ter AT TG T TARTLTAT AT TEAAT AR TS AT Tga0T AT SqXST THNTLTAT TeATIT Tga0T o |1
QIEETTa qTegaT aTed A 8 B sroem

(3) FST T&AAT ST & fatater i ITfRAfa & T AW ST eremes TANTIATAT TATIH A1 g7 fFAferaa e
ITH T T THRTATAT AT A-g139 fAAAtar it qdveqor yarreer § feae % oo S= adveror srafsa G
ST

(4) =TT AT IHAT ATTHT ATHFT, T T FGq: A AF< T 396 T TE AFEAT 92, g AT 9 & fou

AT TEEA FT qFhdT g T e T T2 37 39+ daa 9¢ Y=i90d o= Fawont F =7 g 3 I8 a1 it 977
et sfT adt &7 ST T F:2aT &l
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T AR AT AT TOHAT F@r gt S A (1) % 39-fAfEEw (3) # AT 2

(5) ForeetT wieer % forg sTa v o=, =727 A7 AT AT Foft SeraT <21 g1 20U 0 Sqaia 7 e
giatard ww % forw fafamtar & oime § aderor Rt 1 g w5

(6) T = TET&A07 3 forT (AT AT U AT Tl FF THEA % 1 forwer g1 Sirar g, ar Haiar &1 gay =3 e
F forw ST Afed F7 Afaih AT 99T FIA F UF o7 AI6 [@FT STOAT ¥ gAY 9% TLHA & I, I ey
fre & forer g1 srar €, a1 Ao @y gr -
() Tsft T ATATET ATHFHTTT T GAAT & e, T& T 5 F STATTATL Fl 9T 7 6 STATTTETLT 3T 77 6T
rater & WY SAATIAT, -
(i) FreeTe F sraer o7 avafaa T @ § U FE A1 g F SR qrs T At A FwEt £ @ w4,
(if) =TT 3 TH=ert &7 aTee Fe & o aree & g9t T2 1| oFm; &7
(iii) FarsToe st o wwatda fAferfei & afadgs wam

(@) TS FTAAT AT ITATHIS & a1 & forw, B «ff g a7 weidsw aF e awmEm o § G ot
AIATTALTL, FT€ 19, A A9 AT A qa¢, AN A2 777 FAfAcer &1 97 &7 Bt off semei@s 4
et srer S & weRTfra T, ST 9g &1 AT o Fraw 3k 9w

(M) S IAAT ST HedT AiEd ST §ag afd® qied I & 7S 18 FH

() TSI TeAqT ST FATA T ATHTET ATHRTIT BT FHoTT A0 ATATHIH T 41T 27 % AT AT AT
T & e =i Frars F &3 & forg gi=a :am

(2.) TAETAr & =90 & ATET R-AqaTA S Fafa #, [atar £ @6tea g7 aiesd 998 * o y@69i = F -2
TOTT AT AT A o1 IEdT AT 6 A1 [T | TeF 74T A STHT FAT 2RI
feroqur : foreft off farReraT & \Twer & =37 &1 Ao fAfREse (1) % 39-EfHaw (6) F @ (F) ¥ @ (3.) F A9

ST

(7) srg=maTey, A 11 & Iu-fAfaaw (6) & fAfAfase a1 7 & srafy & qurfa & == &A1 % Jfae, [ea =
AUTAT § T TS FIATS & Gael § T€T 6 F AT [TA1E 20 Fl Ao

12, ST T CH © - I [AATH 7 % T < T2 ST Fl T8 T T &, (S STATTALT -
(%) fafaaw 8 F srefie fafatase et off Maem sfiw ordT &7 ST e Fe § 9% gdT 8,
(@) faf=m 9 F srefi AT sty & fiaw s 9 1 927 F37 | o9 2aT &

@) AR 11 F srefim ST A= #7 arew 21 § 9w AT §; 37

TR FE T ST ATATIATEY FT qaTs F1 sraav 7w f&aar w7 7g) A s



[\ HH—aTs 4] RIESEEIRISEE S SIEIEU

SECRl
[zt 3 & su-fafFew (2)]
e & oraer aw "watda g arett Attt
1. dae Remss

VEIRIGE

() Toreere it e afgeT o o FRraery S Ao e w7 Ara

MORE STARS
MORE 5 G5

' E
a1 E
ENERGY EFFICIENCY . %
E '
i P
— —
Label Period : 1st.Jan 2024 to 31st Dec 2025 T —
Applumca Ty Chillesfaier Conlad'Air Cooled .J:‘“--
Cocling : il | -
P Typa : pile Spord TR
Brand : XKKX o
MG Mdn Fear © XERE

Eaxsling Capacity A W
Tetal Powar lngal © KKKN bW

Cgasmiry of Origin INDHA
Coity
e T
I T
ek by corciong. whar besbec - gex
Achallechicily comarapden wil cepae o o

(ii) =r=ret 3 for 1 e
4T = - €: 97, UH: 95, AT=: 6, *: 1
2T - #1: 81, wH: 10, ATE: 90, *: 1

feoqor: =2 1 AT i = TR & A haer g2 § qur /i wie S o120 F A w6 o e (74t =)
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Blasck Cutline: [Outiar) Spt

nnar) 1.5pt

Yellow a0

Red.
Star Qutine Black K30
ellow ¥4
7.5pi text Black | Arial Black)
POWER SAVINGS Black 15pt texl whils
GUIDE
Yellow ¥:20
Cutling 1pt ENERGY EFFICIENCY T

Green 11p1 While text (Aral Black)
Black l2x1 Gpt (Anial Black)
Blasck 11 Gpt (Arial Boid)

ey Coodod
sums wllCantrtugsl
tuednariah by Speod

[Ty

[Ty

Enaling Cagacit RO KW

Total Powsd [input HHAE KW

Courdry of Origin [Ty

Black text G4 (Arial Bold)

Grosen C:E1, M0, Y50, K1

| Blue C:A7, M:95, Y6, K1
Black text 4p4 (Arial)

Outlne Spt Black Spt bext {Arial Narow)

(i) ST TEAAT T o AN T T FTSHET:

e -
T (TH) -2390 T (TH): 64% FHHTATIT (F): 59%
SATTAHIAT AT ZohTad (TA): 28, T Gt 72 - 7:24 &1:54
AT ( 3AX): 54 g (ST): 55 et (1) 151

B (#): 97% &=t (TH): 95% Tt (ATS): 6% FTAT (F): 1%
9 7 HIE - # 363797,

ETT—

[T () -1500 HATH (TF): 10% FHHTATT (F): 67%
SATTAH=AT AT ZoahTd= (TA): 61, T FaefT Teh- 1:53 f1:32

AT (A7): 0 227 (Sf): 170 e (A): 87

R (&): 81% &7 (TH): 10% =T (ATE): 90% FTT (3F): 1%
I T HE - # 00TT56;

(iv) F=reet & qfea d@a & for @1 79T 59 20 eraiq-
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Vx5 x
t

POWER SAVINGS
GUIDE

E
ENERGY EFFICIEMNCY
Labed Period - 15t Jan 2024 to 31st Dec 2025

Applance Fapr Chiller"Waier Coood's i Coaled
Coaling [ el et thugal
Compressor Type : Flanddariable Spoed

Brand

ARG R Mear
Cooling CapacEy
Teakia | Pesswiad Il
Couniry of Crigin

e bl cosdieors wher e @ scooieo sl B TEYA
il bty cormoerpan o | Gapard on b e o arce barg ad,

2.9 9Tt

et fehTs arnlt (TegHi == UATeTESe) T g ST dee % forw smar s e v Ao 7 fear e
FIET & AET qhod Fwar S gemeor gfareht amnft it a afewr feay o7 =l &1 8§ o s
AT GTET STUTErd ik quTed, s1fie sfiv foers; g =rfRm
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97 | - (F)
=@ faffag 6 =1 suftew (2) 39
(FA=T 3 ofdATT U7 qiea BT T 2)
ST 2eAdT T (e & daa 2 39 gvedd & fAafafsat i ff) afaaw, 2023 F s e * e
F TioredrsReor  forg straes
AT ¥,
ERUBESED
TSIl eqaT A,

(Forera s, AT a9

=rft 95, §AT WA, gFeI-1, AE. WA,
7% fa=ett - 110 0686,

qred

Hgm S feeee & fAfawirewat / BT 8 8 o, H (FTLETT AT T ATH)

................................................... FfA T & (=T a7 T T AH) T TAT /T A 2§ TE9h

ToT gAar ST (RreaT % ofae a2 39+ gveee it fEaferfeat s ff) Bff=w, 2022 & =7 grr 7ur

fafafese e o= @ o it =T & o sraeT F7ar g / #73d 2

ITERT, FHOAT, AAATT giae v @ F qEd AHEET & AT urad § €U T ) wh AT st &

TIIEETT AT IR R (T ITRT THISAT 6T AT §) FIT AT 6T 7T T80T THI 957 AT FH & 970 747

3o At oRemet #r sferrmriore w2 arer SHt v F sv gEaras ft uE wmremta denr i

SATAT

(F) K| L T D B 1 e OO T (ATH T T&ATH) FAAT/FH AT T
TSRO T ST & TH A& & F3d & o0 YIiega o Srar € o 9 =9 ofded | & T2
ST ¥ e & forg Saeardt gl

(=) TTHE BTTTE ettt F (ATH T 9ATH) TH AT9Ed 3T oad &
ITANT & qTEd ST o AT AT o (o7 Hoah S {<h T 63T STTar gl

@) H/gH IULE (F) AT (@) § TATOT STierga Atwal § et ff afvady &1 99 &7 7 grar g, 320
T ST XA HT T4 T /2T gl

ITH JUEHT o IATEA ST [T & SAiehs TAT IAHRT JoF HO/ZHT 19 A, 3T TTHAT (F6 ThE T &

EICIECH IEED] STERT HT ATTHAR GIA
T (%)

4.

(Fa T ST B STHT FA & THT 51 9T ST 2))
F/ew =2 g Fanfafafdce safenr fre 1 g #31 F o agaa 221

6020 G1/2023 )
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6. Hfew spv g fafafdee 9t Maeet siw aqt w1 arem w7 ore ggaa g2 o =320 gy ft S et
TRt oft ST o ATHel | STaeT T SgadT/agatiedT S&Td &3 & (o7 9g9d g/gl

7. H/EW 1T TeqdT ST AT TATIT T FATAT THEAT F forT a9 & =97 g TierFa Far g/2 i = arad
=T % Teert &7 aTee F3 & forg agaa gig)

8. H/gw a9 a7 2T & 3 =0 e § € T SIaar $Y/EHT gty J9 | g8l g, oY o & A off
STTRTEY AT qTS SITAT 8; AT TG T TehT ST HIT ST
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1.3 & S

IqT 1
[T 1 - (F) FT 9T 2 4]

FIAT FT ATH

qar

IERETE

E\}'

I =T

Bl

ECLIECY

(@) =TT e T o

TIIEETT0T &7 I F & oIy Honea:
(%) fafafautor a1 s afw F 9 i 19w+
ST aTioT ¥ AT TEqTaS

(T) T I THIOT 9, T[S TGl
(FT) I[OTET THEA TOTTAT STHTOT T

LK

(.) TTfera gearer<eaal o=

gfq af amgar

(F) AT ATAF THO AT 6 EfeAT =2 i

() HaTT AT 0 S F AT § gerg wie

2. fRfafawfor aime F =R (o & sifes RfafRatr gl F ame § s arof seEfaa fi sm)

Faaferator et 1 /18

qar

o #re

T [ 39

FE A AL (T A2 2N

(FH T ATH)
EH 6l gL
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&7 | - ()
[Rfew 6 =1 sufafRa (3) <]

FHelT TeTaT o9 (e & dae & S awaeie & Attt siw Gf) fffaw, 2023 F sefiv Rreew o= s e e &

9T % o e

ERIEERED
SlT AT 4,
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THE BUREAU OF ENERGY EFFICIENCY
NOTIFICATION
New Delhi, the 20th September, 2023

No. BEE/S&L/Chillers/40/2021-22.—Whereas the draft regulations namely, the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Labels of Chillers) Regulations, 2022, were published vide notification
number BEE/S&L/Chillers/40/2022-23 on dated 28" October, 2022, Extraordinary, Gazette of India, Part III,
Section 4 as required under sub-section (1) of section 58 of the Energy Conservation Act, 2001 (52 of 2001), inviting
objections or suggestions from persons likely to be affected thereby within the specified period of thirty days from the
date of publication of the said notification in the Official Gazette;

And, whereas, Gazette copies of the said draft regulations were made available to the public on 28%
October, 2022;

And, whereas, certain objections or suggestions have been received from the public with respect to the said
draft regulations within the specified period aforesaid;

And, whereas, the suggestions received in this regard have been taken into consideration;

Now, therefore, in exercise of the powers conferred by clause (i) of sub-section (2) of section 58 read with
clause (n) of sub-section (2) of section 13 and clause (d) of section 14 of the Energy Conservation Act, 2001 (52 of
2001), the Bureau, with the previous approval of the Central Government, hereby makes the following regulations,
namely:—

1. Short title and commencement. — (1) These regulations may be called the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Labels of Chillers) Regulations, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. — (1) In these regulations, unless the context otherwise requires,—
(@) “Act” means the Energy Conservation Act, 2001(52 of 2001);

(b) “Basic Model Group” means group of models that share characteristics which allow the performance of
one model to be representative of the performance of other models within the group. Within a given range
of cooling capacity, a Basic Model Group shall comprise of chiller models, lying in the same star level
band with similar energy performance in terms of Indian Seasonal Energy Efficiency Ratio.

(c) “Child model” means shall have cooling capacity in kilowatt, less than that of the cooling capacity of the
parent model in the same Basic Model Group.

(d) “Chillers” means an appliance as specified in the notification under clause (b) of section 14 of the Act;
(e) “Form” means a form appended to these regulations;

(f) “label” means any written, printed, marked, stamped or graphic matter affixed to, or appearing upon the
Chiller;

(9) “label period” means the validity period of the energy consumption standards notified by the Central
Government under clause (a) of section 14 of the Act:

Provided that if, by the ending timeline of the label validity period, the new energy consumption
standards under section 14 (a) of the Act is not notified, the existing standards shall deemed to be valid until
new values for the same are notified by the Central Government;

(h) “Parent Model” means shall be a chiller model with highest cooling capacity in kilowatt, within the
cooling capacity range of respective Basic Model Group.

(i) “permittee” means a person or agency to whom permission has been granted to affix label under
regulation 7;

(i) “Schedule” means the schedule annexed to these regulations;

(K) “star rating or star level” means the grade of energy efficiency displayed on the label of the chillers based
on Indian Seasonal Energy Efficiency Ratio notified by the Central Government under clause (a) of
section 14 of the Act;
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() “trader or seller” in relation to any chiller means a person who sells or distributes such chiller and
includes shopkeeper, trader, manufacturer and permittee who has been given permission to affix label on
such chiller.

(2) Words and expressions used herein and not defined in the Act, shall have meanings assigned to them in the Act.

3. Particulars to be displayed on label. — (1) On every chiller, the following particulars shall be displayed on its
label, namely:-

(@) the logo of the Bureau of Energy Efficiency;
(b) appliance or type;
(c) name of manufacturer or importer and brand;
(d) Basic Model Group or Model and year of manufacturing or import;
(e) unique series code;
(F) cooling technology;
(g) compressor type;
(h) cooling capacity;
(i) Indian Seasonal Energy Efficiency Ratio;
(j) total power input; and
(k) label period.
(2) The design, colour, size and content of label shall be as specified in the Schedule annexed to these regulations.

4. Time limit for display of labels. — (1) Transition from Voluntary to Mandatory regime.- A label
containing all the particulars specified in regulation 3 shall be displayed on every chiller within a period of six months
from the date of coming into force of these regulations.

(2) Revision of Mandatory Energy Consumption Standards. — On and from commencement of revised energy
consumption standards notified by the Central Government under clause (a) of section 14 of the Act, every permittee or
trader or seller,—

(&) shall not produce the chiller with the previous energy consumption standards;

(b) the chiller shall display revised star level and label period with the revised energy consumption
standard and the manufacturing year of the chiller in synchronization with revised energy
consumption standards; and

Provided that for smooth transition, manufacturer shall produce or import the product two months
in advance from the date of such commencement with the revised energy performance standards;

(c) all preparatory steps including awareness of the dealers, retailers, requisite publicity for their education
as well as for the education of the consumers are well planned and action taken three months in
advance.

5. Manner of display of label. — (1) There shall be a label on chiller which shall be displayed at the point of sale
and such label shall be affixed on chiller in the following manner, namely:-

() The label shall be firmly fixed on chiller and near the nameplate of the chiller.

(b) The label shall be of durable material (aluminium anodized) and be printed as per the size given in the
schedule attached to this regulation.

(2) The name plate of corrosion resistant material shall be affixed on the chiller. The markings required by the
schedule shall be legible, indelible and durable.

6. Permission for display of label. — (1) No star label shall be affixed on a chiller without obtaining the prior
permission of the Bureau.

(2) Company Registration. — For the purposes of obtaining permission of the Bureau, every brand shall be
registered separately as specified in Form | (A), accompanied by a label security fee of one lakh rupees, payable by
any acceptable electronic mode of payment:

Provided that in case of small scale industry, the label security fee shall be twenty five thousand rupees only;
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(3) Model Registration. — Every application of the permittee under sub-regulation (2) shall be accompanied by—

(a) an application fee of two thousand rupees per model, payable by any other acceptable electronic mode of
payment; and

(b) documents specified in Form | (B).

Grant of permission. — (1) On receipt of an application under regulation 6 and after being satisfied that all

requirements therein are complied with, the Bureau may, within a period as specified in Disseminating Star Labeling in
Household Appliance (Bureau’s Operation Manual on Standards and Labelling) from the date of such receipt, grant,
subject to such terms and conditions as are specified in regulation 8,—

9.

(a)register the brand in Form 11 (A) or in electronic form; and
(b) grant permission for affixing label on chiller in Form Il (B) or in electronic form.
(2) The Bureau shall maintain a register in Form Il and enter the name of the permittee therein.

(3) The permission so granted under sub - regulation (1) shall be valid for such period till which the star level
specified by the energy consumption standard as notified by the Central Government under clause (a) of section 14 of
the Act.

(4) In case of revision of star rating plan, an application for renewal of permission shall be made by the permittee not
later than one month before its expiry and shall be accompanied by a fee of rupees one thousand payable in electronic
mode in favour of the Bureau of Energy Efficiency, New Delhi.

Provided, in case of extension of star rating plan, the said renewal fee of rupees one thousand shall be exempted.

(5) On receipt of application for renewal under sub-regulation (4) and after being satisfied that all requirements
are complied with, the Bureau may, within a period of one month from the date of such receipt, renew permission in
Form 11 (B).

(6) No application shall be renewed after expiry of validity period; in which case the permittee shall make a fresh
application.

(7) The permittee who seeks permission for continuance to affix label on the existing model of the chiller from the
date from which the revised star level comes into force shall submit a declaration according to Form IV.

(8) The permittee shall seek permission to affix label afresh, if new model of the chiller is planned to be launched
synchronising with the revised star level, and application for such permission shall be made six months in advance
of coming into force of the revised star level.

Terms and conditions for display of particulars on label. — Every permittee, trader and seller shall,-

(@ comply with the energy consumption standards for chiller notified under clause (a) of section 14 of
the Act;

(b) affix label only on such model of chiller for which permission has been granted;

(c) affix label on the chiller at the cost of the permittee;

(d) ensure that the star level displayed on the label of chiller shall be maintained at all time;
(e) pay the label fee as specified in regulation 9;

(f) furnish to the Bureau a statement containing details of production of labelled equipment and the
accrued labelling fee due for each quarter within the following month of closure of each quarter of
the financial year;

(g) furnish to the Bureau an updated list of authorised distributors, dealers, retailers, sellers appointed to
sell their labelled products by 30" day of April of each year; and

(h) comply with such other terms and conditions which the Bureau may specify including those
contained in Disseminating Star Labeling in Household Appliance (Bureau’s Operation Manual on
Standards and Labelling).

Label fee. — (1) Every permittee shall pay to the Bureau a label fee of rupees three per kilowatt for each label

being affixed on chiller;

(2) The label fee specified under sub-regulation (1) shall be paid annually within one month from the date of
closure of each financial year:
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Provided that on failure to pay the label fee within the period so specified, the Bureau shall recover the amount

due with interest thereon at ten per cent. per annum from the label security deposit paid under clause (b) of
sub-regulation (3) of regulation 6 and if complete labelling fees are not recovered within one year of the last date
of submission and the Bureau shall cancel the labels granted to the permittee and publish his name in the national
or regional daily newspapers and in electronic means as a defaulter.

10.

Refund of label security deposit. — Subject to the provisions of sub-regulation (2) of regulation 9, the

permittee shall be entitled to a refund of the label security deposit, on ceasing to manufacture chiller.

11.

Verification by Bureau. — (1) The chiller manufacturer shall submit the chiller production schedule and

delivery schedule about the chillers which are registered under star rating program, quarterly in online Bureau of
Energy Efficiency portal.

)

3)

(4)

()

(6)

The check testing of chillers shall be conducted either in manufacturer’s test lab duly accredited by National
Accreditation Board for Testing and Calibration Laboratories or in a third party or independent test laboratory
duly accredited by National Accreditation Board for Testing and Calibration Laboratories or any other
accreditation bodies having Mutual Recognition Arrangements with Asia Pacific Accreditation Co-operation
or International Laboratory Accreditation Co-operation.

The check testing for chillers shall be conducted at independent test laboratory or in-house manufacturer’s test
laboratory duly accredited by National Accreditation Board for Testing and Calibration Laboratories in
presence of the representative of Bureau of Energy Efficiency.

The Bureau or its designated agency may, either suo motu or on a complaint received by it, carry out
verification testing to ensure that the chiller conforms to the star level and other particulars displayed on its
label and that it complies with the other terms and conditions of permission:

Provided the procedure for challenge testing shall be same as mentioned in sub-regulation (3) of
regulation (11).

Where, upon a complaint received for a chiller model, the Bureau or designated agency would verify the test
records at manufacturer’s premises to ensure the authenticity of the approval granted by Bureau of Energy
Efficiency.

Where if one sample selected for check testing fails during first check test, manufacturer shall be given
another chance to offer additional sample of same model for second check test and during second check
testing, if the chiller again fails, following shall apply.—

(a) direct the permittee in Form V, under intimation to all the State designated agencies, that the permittee
within a period of two months shall, —

(i) correct the star level displayed on the label of the chiller or remove the defects and deficiencies
found during testing;

(ii) withdraw all the stocks from the market to comply with the directions of the Bureau; and

(iii) change the particulars displayed on advertising material.

(b) Bureau of Energy Efficiency shall publish, for the benefit of the stakeholders, the name of the permittee,
brand name, model name or model number, logo and other specific action in any national or regional
daily newspaper and in any electronic or in other manner as it deems fit within two months;

(c) Bureau of Energy Efficiency shall cancel the approval of chiller model and associated basic model group.

(d) Bureau of Energy Efficiency shall intimate to the concerned State Designated Agencies to initiate further
adjudication proceedings against the permittee and the trader under section 27 of the Energy Conservation
Act.

(e) In case of non-compliance as per manufacturer’s declaration, the manufacturer has to again submit a fresh
application with de-rated Coefficient of Performance or Indian Seasonal Energy Efficiency Ratio for the
respective basic model group.

Note: The decision of the Bureau in case of any failure shall be made in accordance with clause (a) to clause
(e) of sub-regulation (6) of regulation (11).
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(7) The permittee shall, within ten days of the conclusion of the period of two months referred to in
sub-regulation (6) of regulation 11 send the compliance report in Form VI to the Bureau with respect to action
taken in compliance with the direction.

12. Cancellation of permission. — The Bureau may cancel the permission granted under regulation 7, if the permittee,
(@) fails to comply with any of the terms and conditions specified under regulation 8;
(b) fails to pay label fee within the period specified under regulation 9;
(c) fails to comply with the directions issued under regulation 11.

Provided that no permission shall be cancelled unless the permittee has been given an opportunity being heard
in the matter.
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1. Label design
(i) Dimension:

(a) Dimension of the label to be affixed near the name plate of the chiller:

SCHEDULE

[See sub-regulation (2) of regulation 3]

Particulars to be displayed on label of chillers.

ENERGY EFFICIENCY
Label Period : 15t Jan 2024 to J1st Dec 2025 =

AppliseaiTyps Chilesftaier Conediiir Coaled AR
Coxcling logy  © & il | T4
Comp Tygs - sl Sgosd -
Brand T XENN o e ,.
BMGEMede rear - KNEH i ]
Cacling Capacity WRRE 9 "
Tetal Pawwar Ingaal @ XEKN KW 4K e
Camntry ol Grigin InDLA ' P

L -

Ein Y 2T
e hari! poriong, whan knled i seroeenos wik 13 1RED
Akl sieciiciy coasampden will capens o ow B soplanoe being med,

(ii) Colour scheme for the label :

NAVY BLUE - C: 97, M:95, Y:6, K:1

117.56mm
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GREEN-C: 81, M:10, Y:90,

Note: Bottom of Bureau’s logo and star filler in GREEN colour only and all fonts and top of Bureau’s
logo in NAVY BLUE

Black Cullliee [Ouder)  Spd

Black Qutline (innar) 1.5pt

Red \

]
spvincs) |

POWER SAVINGS

edlow W40

Shar Qutine Black K-30

7_5pt text Black [ Arial Black)

Biack 13pl texl while

“allow ¥:20
& Black text Gpd (Arial Black)
Cutline 1pt ENERGY EFFICIENCY Green 11p1 While text (Arial Black)
Black lext Gpt [Arial Black)
Label Period : 1st Jan 2024 to 315t Dec 2025 Biack el Gpt (Arial Bold)
EppharaaTyps ChillarWatar Coolediir Coplnd
Coalng logy - B Il fugsl
Comgressor Type Fizedariahls Speod
. Brand K
Black text Gpd (Arial Bold) —8 BuGWMod e PTTT
Eoalng Eapacity WA W
Tolsl Powed Inpil HAAE kW
Coungry of Origis LTE]CY
el h o Green C:B1, M0, Y80, K:1
W ' L Blue ©:97, M:95, Y6, K1
iy Black text 4t (Arial
Ouline Spl . Y S—
“Lircker i coresien . shwe ied n acowdaecs wdh |1 YRR ._M L) 1""““'?" Har'w':l
Aciual alecircity corssrspiion will depend on kow e apolasce Seing ussd

(iii) Colour scheme of Bureau of Energy Efficiency logo:

BLUE -

Hue(H) — 239° Saturation(S):64% Brightness(B):59%
Luminance or lightness(L) :28, chromatic components -a:24 b:54
Red(R):54 Green(G):55 Blue(B):151

Cyan(C):97% Magenta(M):95% Yellow(Y):6% Black(K):1%
Web colour code - #363797

GREEN -

Hue(H)-150° Saturation(S):10% Brightness(B):67%
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Luminance or lightness(L) :61, chromatic components -a:-53 b:32
Red(R):0 Green(G):170 Blue(B):87

Cyan(C):81% Magenta(M):10% Yellow(Y):90% Black(K):1%
Web colour code - #00AA56;

(iv) The complete specimen of a printed label for Chiller:

MORE STARS
MORE SAVINGS

POWER SAVINGS
GUIDE

ENERGY EFFICIENCY
Labeed Period - 1st Jan 20234 to 31st Dec 2025

Applaniie Ty Chiller Aater Cooled'Air Cooled
Ecaling gy BerewEcrcl M unkritugal
Campressor Type ! Flanddnriable Sposd

Brand MK

BRGMadelTear

Cooling Capacey
Tatal Pasaer I8l
Ciouniry of Qrgin

i bt poechor s b ieslerl @ scoooienor el 1 TEYD
L o S e e e —

2. Label material

The label shall be durable material (aluminium anodized) and be printed as per the outlines shown in dimension and
design scheme for the label. The name plate of corrosion resistant material shall be permanently affixed on the chiller.
The markings required by the schedule shall be legible, indelible and durable.
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FORM I (A)
[See sub-regulation (2) of regulation 6]
(To be printed in company letter head)

Application for registration of brand of Chillers under the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Chillers) Regulations, 2023

The Director General

Bureau of Energy Efficiency,

(Ministry of Power, Government of India)
4th Floor, Sewa Bhawan,

Sector-1, R.K. Puram,

New Delhi — 110066 India.

1. 1/We are the manufacturers of Chillers carrying out business at ..........cccccevvviveivniniiescncinse e (full business
address) under the style Of ... (Full name of individual or firm) hereby apply for
permission to affix label on Chillers as specified by the Bureau in the Bureau of Energy Efficiency (Particulars
and Manner of their Display of the Label on Chillers) Regulations, 2023.

2. The details of the information in respect of the equipment, company, manufacturing facility and payment is given
in Annexure |. A photocopy of the certificate of incorporation issued by the Registrar of Firms or
Societies/Director of Industries (in case of Small-Scale Units) or similar other documents authenticating the name
of the firm and its manufacturing premises is enclosed.

(@) Applicant/Authorised PErSON: ........cccccevrieireierere e (Name and designation) is authorised to
make this application on behalf of the company/firm etc. and will be responsible for accuracy of the information
supplied with this application.

(b) Contact PErson: ........cccovvirrieninennennessecenene (Name and designation) is authorised contact person for
coordination with the Bureau in respect of this application and use of the label.

(c) 1/We undertake to intimate to the Bureau of any change in the authorised persons defined in (a) or (b) above.

3. Production and sales figures of the said equipment and the value there of to the best of my/our knowledge and
estimates are as follows:

Year Production Sales MRP of the equipment (Rs.)

Last Year from........ccocovcevvvvncvnnnnninnns

10

Current Year from.........ccooeviviiiienn

(0 TS (estimate)

4. A label security deposit of one lakh rupees or twenty-five thousand rupees (in case of Small Scale
Industries)................. has been paid by electronic mode............... dated............. (To be filled only at the time

of submission of label security deposit).
I/We agree to pay the labelling fee as specified by the Bureau.
I/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary assistance/co-
operation to the Bureau in case of any enquiry to be made by it.

7. 1/We authorise the Bureau of Energy Efficiency for selection of sample for verification and challenge testing and
agree to abide by the directions of the Bureau in this regard.

8. 1/We undertake that the information supplied in this application is accurate to the best of my knowledge, and if
any of the information supplied is found to be incorrect; the application may be rejected forthwith.

Dated this ............ Day of.......... (Year)
Signature
NAME oo
Designation
For and on behalf of............c..cceeen.n

(Name of the firm)
SEAL OF FIRM
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Annexure |
[See para 2 of Form | (A)]

1. Details of the Company

Name of the Company

Address

Pin Code

State

Phone No.

Fax No.

E-mail

Website

Enclosures to support registration: Yes/No

(@) Document authenticating the name and address of
the manufacturing or business premises

(b) Trade Mark Certificate

(c) SSI Certificate, if applicable

(d) Quality Management System Certificate

(e) Authorised Signatory Letter

(f) BIS License, if applicable

(g) Payment receipt in case payment is made online

2. Details of the manufacturing premise (a separate table may be provided in case of more than one
manufacturing facility)

Name of the manufacturing facility

Address

Pin Code

State / Country

Phone No.

Fax No.

E-mail

Website

Any other details (if any)

Designation .........ccccceeeinenenniienenene
For and on behalf of..........ccoeuvvviiinnnns

(Name of the firm)
SEAL OF FIRM
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FORM I (B)
[See sub-regulation (3) of regulation 6]

Application for permission to affix label on Chillers under the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Chillers) Regulations, 2023

The Director General

Bureau of Energy Efficiency,

(Ministry of Power, Government of India)
4th Floor, Sewa Bhawan,

Sector-1, R.K. Puram,

New Delhi — 110066 India.

1. 1/We are the registered manufacturers of Chillers under the brand name ...... (Name of the brand) and the unique
label series code issued by Bureau of Energy Efficiency is ...............

2. The above equipment is manufactured or imported by .................. (Name of the company) in the brand name
........... and is manufactured at ...................... (Name and address of the factory).

3. The details of the information in respect of the equipment, certification of test products, labels and payment is
given in Annexure | and relevant photocopies are enclosed.

4. Conformance to standards : I/We conform that the product and the model complies with the requirement of the
Bureau of Indian Standard (I1S)/other International Standards (ISO/IEC) in respect of Quality System/ Other
Standards (name and number of the standard) ... as specified in the notification on
....................... (title of the notification) for the ..................cc..c........(n@ame of the equipment).

I/We have made arrangement for testing at our in-house laboratory or at independent
laboratory (Name and address of the laboratory) which is accredited by National Accreditation Board
for Testing and Calibration Laboratories or Air Conditioning, Heating and Refrigeration Institute or Eurovent
Certita or equivalent accreditation bodies having Mutual Recognition Arrangements with International
Laboratory Accreditation Cooperation or Asia Pacific Accreditation Cooperation for ensuring consistency in
quality of the equipment as well as the scope of the relevant Indian Standard or International Standard
Organization or International Electrotechnical Commission standards as specified in S.O......

Laboratory details:

(@) Accreditation Board:

(b) Accreditation status:
(i) For Laboratory: (Yes/No)
(ii) For Test Standards: (Specify relevant product standard name/number)
(c) Bureau of Energy Efficiency approval:
5 (@) An application fee of two thousand rupees ............. has been paid by electronic

6. |/We agree to pay the labelling fee of INR 3/kW/- (Rupees three per kilowatt of refrigeration) for each label
affixed on chiller as specified by the Bureau.

7. 1/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary assistance/co-
operation to the Bureau in case of any enquiry to be made by it.

8. 1/We authorise the Bureau of Energy Efficiency for selection of sample for verification and challenge testing and
agree to abide by the directions of the Bureau in this regard.

9. I/We undertake that the information supplied in this application is accurate to the best of my knowledge, and if any
of the information supplied is found to be incorrect; the application may be rejected forthwith.
Dated this ................ Day of.......cccovveenn. (Year)
SIGNALUNE .o
Name ...
Designation .........ccceoeeireienneneenene
For and on behalf of............cccovevnnn.

(Name of the firm)
SEAL OF FIRM
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Annexure |
[See para 3 of Form | (B)]
Details of Information
1. Product/Equipment Detail
1.1 General (Complete the details as applicable)

Appliance and Type

Brand Name

Model Name and Number

Serial number

Year of manufacture

Rated voltage

Rated Frequency

Type of condenser (water cooled/air cooled)

Rated cooling capacity

Rated COP

Rated ISEER

Star Rating

1.2 Technical details (Complete the details as applicable)
a) Tested Values:

S.No Measured Values Rated Values
1. Cooling Capacity Cooling Capacity
- At 25% load - At25% load
- At50% load - At50% load
- At 75% load - At 75% load
- At 100% load - At 100% load
2. Power Consumption Power Consumption
- At 25% load - At 25% load
- At50% load - At50% load
- At 75% load - At75% load
- At 100% load - At 100% load
3. Coefficient of Performance (COP) Coefficient of Performance (COP)
- At 25% load - At 25% load
- At50% load - At50% load
- At75% load - At75% load
- At 100% load - At 100% load
4, Indian Seasonal Energy Efficiency Ratio Indian Seasonal Energy Efficiency
(ISEER) Ratio (ISEER)
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2. Details of test laboratory

Name of the test laboratory

Accreditation status Yes/No
(i) For Laboratory
(if) For Relevant standards

(Attach copy of the accreditation certificate)

Validity of the accreditation
(Attach supporting document)

Address

Pin Code

State

Phone No.

Fax No.

E-Mail

Web site

3. Labelling information

Date of commencement

Number  of labels  applied for BEE
for the first year -
for the second year -

for the third year -

Product Serial No. From To

4. Model Details:

Model Model Name/Model Number




[T 1l—&vs 4]

AT T TOT9H ; STETETIOT 41

5. Specimen of the label to be affixed on Chillers is shown below:

%

MORE STARS
MORE SAVINGS

POWER SAVINGS
GUIDE

| ENERGY EFFICIENCY |
Label Period : 1st Jan 2024 to 31st Dec 2025
Al Ty Chiller"Water Coolad'&ir Coalsd
Eaaling legy * BerwsiSeral I asirthugal
Comproseor Typo  Flusddariabile Sposd

Brand :

BMGMade ear
Cooling CapaciEy
Tistal P bl
Country of Origin

T b oecdior s, wber lyetl @ pocortienow b [ 1B
Brhnd shactsicty cormungion ol Gapard 2n hew e apance barg s,

Signature
Designation ............ccevvvvveinnennnn.
For and on behalfof.....................

(Name of the firm)
SEAL OF FIRM
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2.

FORM 11 (A)

[See clause (a) of sub-regulation (1) of regulation 7]

Permission for registration of brand of Chillers under the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Chillers) Regulations, 2023

New Delhi, dated..................

Pursuant to the provisions of Regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of
their Display on Labels of Chillers) Regulations, 2023, the Bureau hereby permits you to register your brand
as per details of approvals set out in the Annexure | to this letter.

This permission is subject to —
€)] the star level displayed on the label of the Chillers shall conform to energy consumption standards
for Chillers notified under clause (a) of section 14 of the Act and terms and conditions provided in
the aforesaid regulations;

(b) the label shall be stamped only on such model of Chillers for which permission has been granted;

(© the label shall be printed or affixed on the Chillers at the cost of the permittee;

(d) the permittee shall ensure that the star level displayed on the Chillers shall be maintained at all
time;

(e) the permittee shall pay the label fee as specified by the Bureau;

0] the permittee shall furnish to the Bureau a statement containing details of production of labelled

equipment and the accrued labelling fee due for each quarter within the following month of the
close of each quarter of the financial year. The same details shall be furnished to the Bureau also
through automated system;

(9) the permittee shall make available such other details of Chillers as and when sought by the Bureau
of which the permission has been granted.

The permittee shall not withdraw the registered brand and the Chillers from the market during the validity
period except with the prior approval of the Bureau.

The unique label series code assigned by the Bureau of Energy Efficiency for the brand is............. and should
appear on the label as per the approved design.

Signed, sealed and dated this................. day of ............. month.............. year.

Yours faithfully

(Secretary)
BUREAU OF ENERGY EFFICIENCY
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Annexure |
[See para 1 of Form 1]
Details of Approvals

1. Details of the Company

Name of the Company

Address

Pin Code

State

Phone No.

Fax No.

E-mail

Website

2. Name of the brand registered:
3. Unique Series Code:
4. Other details (if applicable):

Yours faithfully

(Secretary)
BUREAU OF ENERGY EFFICIENCY
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FORM II (B)

[See clause (b) of sub-regulation (1) and sub-regulation (6) of regulation 7]

Permission/renewal of permission to affix label on Chillers under the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Label of Chillers) Regulations, 2023

New Delhi, dated..................

Pursuant to the provisions of Regulation 7 of the Bureau of Energy Efficiency

(Particulars and Manner of their Display on Labels of Chillers) Regulations, 2023, the Bureau hereby permits
you to stamp and print or affix label as per details of approvals set out in the Annexure I to this letter.

2. This permission is subject to—

(@)

(b)
(©)
(d)
()
()

()

the star level displayed on the label of the Chillers shall conform to energy consumption standards for
Chillers notified under clause (a) of section 14 of the Act and terms and conditions provided in the
aforesaid regulations;

the label shall be stamped only on such model of Chillers for which permission has been granted;

the label shall be printed or affixed on the Chillers at the cost of the permittee;

the permittee shall ensure that the star level displayed on the Chillers shall be maintained at all time;

the permittee shall pay the label fee of rupees three per kilowatt for each label being affixed on chiller;
the permittee shall furnish to the Bureau a statement containing details of production of labelled
equipment and the accrued labelling fee due for each quarter within the following month of the close of
each quarter of the financial year. The same details shall be furnished to the Bureau also through
automated system;

the permittee shall make available such other details of Chillers as and when sought by the Bureau of
which the permission has been granted.

3. This permission shall be valid with effect from .......... 0. e, and may be renewed as prescribed. The
permittee shall not withdraw the Chiller from the market during the validity period except with the prior approval
of the Bureau.

4. Signed, sealed and dated this................. day of ............. month.............. year.

Yours faithfully

(Secretary)
BUREAU OF ENERGY EFFICIENCY
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Annexure |
[See para 1 of Form 1V]
Details of Approvals

1. Details of the equipment
(a) Brand:

(b) BMG
(c) Model Details:

S.No. Model Type (Parent/Child Model Name/ Number
Model)

(Note: Table shall include details of all models (Parent and child models) under the aforementioned BMG

(d) Technical Specification:

SI.No Rated Values Measured Values
1. Cooling Capacity Cooling Capacity
- At 25% load - At 25% load
- At50% load - At50% load
- At 75% load - At 75% load
- At 100% load - At 100% load
2. Power Consumption Power Consumption
- At 25% load - At 25% load
- At50% load - At50% load
- At75% load - At75% load
- At 100% load - At 100% load
3. Coefficient of Performance (COP) Coefficient of Performance (COP)
- At 25% load - At 25% load
- At50% load - At50% load
- At 75% load - At 75% load
- At 100% load - At 100% load
4, Indian Seasonal Energy Efficiency Ratio Indian Seasonal Energy Efficiency Ratio
(ISEER) (ISEER)

(Note: Table shall include details of all models (Parent and child models) under the aforementioned BMG

2. Label Details

Appliance and Type

name of manufacturer or importer and brand

BMG/Model/year of manufacturing or import

unique series code

cooling technology

compressor type

cooling capacity

total power input

label validity period

country of origin

Rated ISEER

Star Rating

3. The label design, size, colour scheme, material to be used for the label and the content of the label and colour
scheme of the Bureau's logo shall be as specified in the Schedule of this regulation.
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4. Specimen of the label duly approved by the Bureau to be affixed on the Chillers is shown below (Separate
specimens for family of models under a Basic Model Group is annexed).

MORE STARS
MORE SAVINGS

ENERGY EFFICIEMNCY
Label Pericd - 15t Jan 2034 1o 31st Dec 2025
Apupl i Ty g Chil ler Wavier Coo oAl Cooled

Coalieg Tachnakgy _: BenrmiSersll Custriiugal
Compresser Type ¢ FlandMariable Spoed

Hrand | KKK
ARG Mad el Year N
Cooling Capacky R A
Tt ] Prasaer Il KKK WW
Esuniry of Crigin |4l

DEEIEEIJHI

U bt concilions, ‘whar kinkid i somoadenoe it 1S 1800
Bkl phacksicy cormnpion el spard on b el ancs beng o

The unique label series code provided in the letter has to be mentioned in the label affixed on the Chillers.

Yours faithfully

(Secretary)
BUREAU OF ENERGY EFFICIENCY
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FORM Il
[See sub-regulation (2) of regulation 7]
Register of Permittee
Sl Application Name and Details of Star level or BEE Validity Period for which
No. number and details of equipment for efficiency permission the permission has been
date of the which the level number and granted
permission permittee permission declared unique label
(Contact has been series
Person, granted
Address, Pin
Code, State,
PhoneNo.,
Fax No., E-
mail,
Website)
) ) ®) (4) (©) (6) ()

Amount of label security

Label security deposit received
by (Electronic transaction

Application Fees details of Amount received
(Electronic transaction (Details): Date:)

deposit
(Details): Date:)
(8) 9)
Number of labels Amount of labelling Labelling fee details of Remarks

affixed at the end of fee due Amount received

each financial year (Electronic transaction
(Details): Date:)

(11) (12) (13) (14)
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Form IV
[See sub-regulation (7) of regulation 7]

Declaration by permittee seeking continuation of the permission to affix label on the existing/ already approved
model of Chillers
(For each different model, a separate letter shall be submitted along with respective Annexure)

(On the letter head of corporate body / Permittee)

Date:
To
The Director General
Bureau of Energy Efficiency
(Ministry of Power, Government of India)
4th Floor, Sewa Bhawan,
Sector 1, R.K.Puram,
New Delhi-110 066
India.

Sub: Application for permission to affix label vide Bureau of Energy Efficiency (Particulars and Manner of
their Display on Label of Chillers) Regulations, 2023 on revision of star level effective from ..........

1. I/ We are the manufacturers / importers of Chillers carrying on business at [COMPANY NAME WITH FULL
ADDRESS] under the style of [FULL NAME OF INDIVIDUAL OR FIRM] hereby apply for permission to affix label
on Chillers as specified by the Bureau in the Bureau of Energy Efficiency (Particulars and Manner of their Display on
Label of Chillers) Regulations, 2023 which would go for revision of star level with effect from.............

2. The above equipment is manufactured or imported by [FULL NAME OF INDIVIDUAL OR FIRM] and is
manufactured at (NAME AND ADDRESS OF FACTORY) or imported from (NAME AND ADDRESS OF
IMPORTER);

3. Conformance to New star level: I/We conform to the table change as per TABLE ...... as specified in the S.O.
number ....... dated........ for Chillers. A copy of the Bureau’s approval in respect of the above equipment (which was

earlier approved) is enclosed.

4. A copy of the Bureau of Energy Efficiency Label (as per revision of star level change) in respect of the Chillers is
enclosed.

5. Details of the Equipment / Model as per revision of star level

Model Name -
Particulars Declared Values
Cooling Capacity --
Total Power Consumption -
COP --
ISEER
Star Rating (As per existing star level) | (As per the revised star level)

6. 1/We agree to change the star level from [EXISTING STAR LABEL LEVEL] To [REVISED STAR LABEL
LEVEL] in manual application as well as in the online web portal.

7. | have submitted my quarterly production data and labelling fee till date for the said Chiller model.

8. I/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary
assistance/cooperation to the Bureau in case of any enquiry to be made by it.

9. 1/We authorise the Bureau of Energy Efficiency for selection of sample for verification and challenge testing and
agree to abide by the directions of the Bureau in this regard.
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10. I/We undertake that the information supplied in this application is accurate to the best of my/our knowledge, and
should any of the information supplied is found to be incorrect, the application may be rejected forthwith.

Date:

Dayof .....cooiiiiiiii (Year)
Signature ...
Name ......oooviiiiiiii
Designation .............ceevvvenennnnn..
For and on behalfof.....................
(Name of the firm)

SEAL OF FIRM

FORM V
[See sub-regulation (6) of regulation 11]
Direction to permittee on failure of check testing

To New Delhi, dated the.....

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their
Display on Label of Chillers) Regulations, 2023 you were permitted to affix label on the Chillers vide Bureau of
Energy Efficiency letter No. .............. dated....... subject to the compliance of the terms and conditions specified
therein.

2. The results of the test report on the sample bearing unique identification serial number is enclosed. Verification
testing of the chiller model indicated that the sampled Chiller failed to meet the energy performance norms (Cooling
Capacity, Power Consumption, Indian Seasonal Energy Efficiency Ratio) and did not conform to the test details
furnished by you in Form | annexed to the application submitted by you for seeking permission to affix label on the
Chiller manufactured/imported by you. The verification results were sent to you vide the Bureau letter
No........ dated........ in the name of your authorized contact person.

3.The test results of check testing are enclosed which are duly checked and counter signed by the competent
authorized personnel of the National Accreditation Board for Testing and Calibration Laboratories accredited
laboratory. The test report is also duly signed by your authorized signatory as witness of check testing activity. The
test results conforms that they failed to meet the requisite parameters and standards given in S.O. number....dated,
....and the terms and conditions of the permission given to you for display of particulars on label affixed to the
Chillers manufactured/imported and sold in the market .

4.The Bureau hereby directs you to correct the star level displayed on the label of the chillers or remove the defects
and deficiencies found during testing; withdraw all the stocks from the market to comply with the directions of the
Bureau; and change the particulars displayed on advertising material.

5.You are hereby directed to complete the aforesaid corrective action within two months from the date of issue of this
letter and send the compliance report in Form VI within ten days after the expiry of two months, i.e., by ............... In
case no compliance report is received by the said date, the Bureau shall proceed to take action under these
regulations.

6. The Bureau shall take further follow up action in accordance with the provisions of these regulations.

Secretary,
Bureau of Energy Efficiency

Enclosures:
1. Test reports of the failed model
2. Correspondence with the manufacturer
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Form VI
Action Taken Report
[See sub-regulation (7) of regulation 11]
(To be furnished on letter head of the organisation)

To Date:

The Secretary,

Bureau of Energy Efficiency

(Ministry of Power, Government of India)
4th Floor, Sewa Bhawan,

Sector 1, R.K.Puram,

New Delhi-110 066

India.

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their Display

on Label of Chillers) Regulations, 2023, WE IM/S.........cccoiueiiiiiieiieiiesiciseese s sees e se e saesa e the manufacturer
of Chillers were permitted to affix label on the Chiller conforming to the energy consumption standard of
................ star level vide Bureau of Energy Efficiency letter No...............dated..............for the model
NUMDET ...

Pursuant to the provisions of sub-regulation (5) of regulation 11 of the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Chillers) Regulations, 2023, we were given directions vide Bureau of Energy
Efficiency letter number.................... dated........... to take necessary corrective action. In the light of directive issued by
the Bureau, we hereby declare that the following actions have been taken at our end.

Action Directed Status Action Taken

(i) Correct the star level displayed on Yes/No/NA The star level has been corrected
the label of the Chillers to comply from.............. star t0..coevevvirienine star
with the directions of the Bureau with effect from (Date)

(i) Withdraw all the stocks from the Yes/No/NA All the stocks from the market have
market to comply with the directions been withdrawn to comply with the
of the Bureau. and directions of the Bureau.

(iii) | Change the particulars to be Yes/No/NA Yes/No/NA
displayed on any chiller unit under
manufacturing

The above declaration is true to the best of our knowledge and belief.

Designation...............

For and on behalf of......

Name of the Company/Firm etc
Seal of the Firm/Company

ABHAY BAKRE, Director General
[ADVT .-l11/4/Exty.1432/2023-24]
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